OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

ORIGINAL APPLICAT ION NUMBZR :878/99
TUESDAY THIS THE 22nd DAY OF APRIL, 2003

HON. MR. JUSTICE R.R.K.TRIVeDI, VICE CHAIRMAN

yser Pal, |
s/o 3ri Radhey Shyam Yadav, |
a/a 25 years,

r/e Sanjay Nagar

near R.K.Convent School,

Ashok VYihar Bareilly,

Presently working as Casual Labour

under S.D0«Us+\Phones)

Cantt. Bareilly Cantt. « « Applicant.

Versus

1 Union of India through the
Secretary Telecommunication
Ministry ef Telecommunication
Covte. of India, Sanchar Bhawan,
New Dllhiu

2. The Telecom District Manager (TDM)
Thae gffice ef the Telecom District

ﬂﬂﬂﬂg.r, Cele 01 Cnmpﬂund'
Barailly Cantt. (U.P).

3., Tha Sub~- Divisional QOfficer (Phones)
The gPfice ef the 5.D.0. (Phonas)
C.T.U0 Compound Cantt,
Barﬂilly, UePe sas e Hﬂapﬂndﬂnba-

By Advocata:=Shri Amit Sthalekar
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By this 0.A applicant has prayed for & direction
to responaent no, 3 net to terminate Casual Service |
of the agpplicant and te withdraw the verbal order I
given en 3-8-1999., He has also prayed for grant of

for
temporary status and furthsr/regularisation ef

Casual Services as Group-D employae. It is net
disputed that telscommunication departmant has bsen
converted into Bharat Sanchar Nigam Limited and
services of Group 'C' and 'D’ employees hava been

absorbed in tLhe corporation. Counsel for the

F8spondents subnitted that this Q.a. is not laegally

maintainable and is liable to be rejectaed. In raspect
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of this newly created corporation, Central Government

has not issuad any notification unuaer section 14(2)
of Admninistrative Tribunals Act, 1985, conferring the
jurisdiction on this Tribungl to hesar the dis.utes

against Bharat Sanchar Nigam Limited.

2. Considering the aforesaid aspect though the counsel
for the applicant has sant illness slip, as the (0,A is not
maintainable, it is liable to be disposed of FPinally as

not mgintainable.

e The legal position in this regard has bsan well
settled by Judgmzants of pDivision Bench of Delhi High Court
in the cgse of Shri Ram Gopal yverma VYs. UeO.l. and Anothers
reported in 2002(1) SLJ) 352 and Bombay High Court in the
case of B.S.N.L. Vs. A.R.Patil and others reported in

2002(3) ATJ 1.

4. The 0.A is accordingly rejected as not maintainable,

The applicant may make his grievance bsforae appropriate

Ll

Vice Chairman

forumes No order as to costs.
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